4491  Re: Question

12.40 hrs.
RE: QUESTION OF PRIVILEGE

Shri Kapur Singh (Ludhiana): I
want to make a submission with re-
gard to the privilege motion notice
which I and 8 or 9 other Members of
this hon. House gave yesterday.

I have, a short while ago, received
an oral message from you saying that
I should not press it. Something else
has also been said which has no bear-
ing on its merits.

I want to submit that you and the
whole House knows how much respect
I have for your wishes. They have
the status of commands for me, but
my further submission is that that is
not conclusive, and that the rules
contemplate that such matters should
be brought before the House for ascer-
taining the pleasure of the House.
And, if what you intended to convey

to me was your decision that you do’

not agree to consent to the moving of

this privilege motion, then I wish to

submit that as many as 10 Members
representing almost al] the sections of
the House have supported it.

Mr. Speaker: For the pleasure of
the House, he might put his view. As
he says, it is only ffor the pleasure
of the House,

Shri Kapur Singh: My request for
this privilege motion arises out of the
fact that in the Times of India dated
7th March, in the Pratap dated 8th
March and in the other newspapers
also, proceedings have been flashed of
a certain conference held at Delhi,
which was presided over by an hon.
Member of this House, and photographs
have also appeared.

That conference relates to the Sarva
Hind Maha Moorkh Mandal, and the
proceedings of this Maha Moorkh
Mandal were guided and presided
over by the hon. Member of the
House who has just entered. Her
photograph appears on the front pages
of these papers donning fool's cap
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and other insignia of those whi are not
ashamed of openly conceding that
dignity and decorum and rational
conduct no longer binds them. She
and her companions have been de-
scribed in the newspapers as the exe-
cutive of this Maha Moorkh Mandal.

I am not an expert in the linguistics
of Hindi, but the word moorkh is a
common word in almost all the ver-
naculars of our country. Moorakh
means a person who is npot excessively
endowed with normal rational facul-
ties, but maha moorakh is one who is
utterly devoid of rational {faculties
altogether, that is, who §s an imbecile.
It means, by implication, that the hon.
Member who conducted the proceed-
ings of this Maha Moorkh Mandal,
and who openly associated with the
proceedings of this Mandal and
described herself as such, tried, by
clear implicatiorr, to make out that
the other Members of this House, she
being herseMf a distingused Member
of this House, belong to the same cate-
gory. (Interruptions).

I have heard an hon. Member say-
ing that the implication is far-fetched.
I am conversant with the subject of
logic and also as to what ‘implication’
means. With all the seriousness at
my command, I say that this impli-
cation logically follows. I, therefore,
say that the hon. Member, by her
conduct, has publicly asserted that
the generality of Members of this hon.
House are what they are proclaimed
to be, what the hon. Member proclaimg
herself to be, if not even something
worse.

In all corporations and human so-
cities at a civilised level.... (Inter-
ruptions),

An hen, Member: In what category
are you?

Shri Kapur Singh: I am most ser-
ious; if some hon. Members do not
agree with me that is a different mat-
ter. I am making a most serious sub-
mission. ... (Interruptions.)
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Mr. Speaker: Will he kindly con-
clude now?

Shri Kapur Singh: I am now com-
ing to the argument. Every civilised
society, corporation or human associa-
tion has an admitted postulate that
the members of the society or cor-
poration or association must never
conduct themselves in a manner which
brings the society or corporation into
ridicule or disrepute. . .(Interruptions)

Shri J. B. Kripalani (Amroha): Sir,
may I say....

Shri Kapur Singh: May I finish? I
am on my legs and if hon. Mr, Kri-
palani thinks he has a right to inter-
vene in this manner, then it is .ior
you to decide.

Mr. Speaker: Would he
now?

Shri Kapur Singh: In case : Mem-
ber of a society or corporation does
not come up to the standard expected
of him, that society or corporation has
a right to censure him and in the
present case the business of the House
is precisely this. Therefore, I submit
thay in the present case the privileges
of this House have been encroached
upon and I submit that this i; a fit
case for being referred to the Privi-
leges Committee.

Shri J. B. Kripalani: I think, Sir,
you have been very indulgent to the
hon. Member, He does not understand
the very meaning of the Holi festival.

conclude

Shri Kapur Singh: Holi festival has
nothing to do with this.

Shri J. B. Kripalani: During Holi
festival it is customary for people who
are, quite sane to do acts which ..p-
pear a little insane. ... (Interruptions.)
Not only in this country but in many
other countries such festivals are ob-
served and there iz nothing for this
House to consider in this matter. It
should have been stopped as soon as
it was known what subject the hon.
Member was talking about..(Inter-
ruptions.)
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Mr. Speaker: I am not allowing a
a discussion on that. It is very un-
fortunate that the hon. Member should
have insisted that he must speik.

Shri Kapur Singh: I have ten Mem-
bers at my back.

Mr. Speaker: Even then it doas not
make much differcnce. I had cisal-
lowed it. Perhaps now the hon.
Members woul!d appreciate the neces-
sity of my exercising dizcretion in
my chamber hefore anything is
brought inside the Honse. I allowed
it simply to demonstrate what thin..
can be brought hers and why I should
decide what should be brought or not,
I seek the co-operation of the hon.
Members that the discretion must be
exercised by me and if the Members
have any objection to my decision
they might bring it to my notice so
that 1 could explain to them. By this
illustration it has become clear and I
should be more strict and should not
allow such things to be brought be-
fore the House ....(Interruptions.)

Shri A. C. Guha (Barasat): I sug-
gest that this should be expunged
from the proceedings of the House. . .
(Interruptions.)

Shri Bhagwat Jha Azad (Bhagal-
pur): I submit that this may be
allowed to remain in the proceedings
to show how wise the Member has
been and how he has spoilt the time
of the House,

Mir. Speaker: No comments are
needed; I do pot think I should ex-
punge it.
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“When, for the purposes of explana-
tion during discussion or for any other
sufficient reason any member has oc-
casion to ask a question of another
member,—
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Mr. Speaker:—on any matter then
under the consideration of the House,

he can ask the question through the
Speaker.” That is all that is said here.
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Privilege
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Shri G. N, Dixit (Etawaha): I raise
a point of order against this point of
order. Under rule 376, “A point of
order may be raised in relation to the
business before the House at the
moment.” That business has gone
over; so many points have been rais-

ed. Hence, it is not a point of order
and it cannot be raised now.
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Audit Deptt. (C.A)
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CALLING ATTENTION NOTICE TO
MATTER OF URGENT PUBLIC
IMPORTANCE

Hunger Strike in Indiap Audit De-
partment

Mr. Speaker: Shri Sachindra Chau-
dhuri.

Shri S, M. Banerjee (Kanpur): Sir,
before it is taken up, I want to make
a submission. When the Calling At-
tention Notice was given by Shri
Kachhavaiya, I requested you to see
that the hon. Home Minister also is
present, because this matter concern-
ing the strike is equally concerned
with the Home Minister, and my in-
formation is that the Home Minister
may reconsider it. So, I want to know
whether the Home Minister will sup-
plement the statement to be made by
the Finance Minister and give his
views.

Mr. Speaker: Let the Finance
Minister make his statement first.

The Minister of Finance (Shri
Sachindra Chaudhuri): As hon. Mem-
bers may be aware, some employees
of the Indiant Audit and Accounts De-
partment went on a token fast on 3rd
and 4th March last. From the reports
received by the Comptroller and Au-
ditor General, it appears that on both
days his offices functioned normally.
The posters issued by the Association
also required the staff to wear black
badges, but actually such badges were
worn by a small fraction of the staff.





